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Heard Mr.A,Dasgupta, learned
counsel for the applicant assisted by
\‘Hr.K.Bhattacharjec as well as Mrdn Ke

|Mazumdar, learned counsel for the:
‘respondents. List the matter for heari
‘ng on interim relief before the Divi-
sion. Bench on 30011.04, ‘

: In the meantime status quo 1s to.

- be maintained till the next date

: : 5 | regarding the continuation of the

‘ | applicant in his/her present post.
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. 4 30.11.200* present: Hon'ble Justice Shi{

5 R.K.Batta, Vice~Chairmam
S %- Hon‘ble shri K. V.
. : , ‘ prahladan. Member (A).
L Heard Mr.A.Dasgupta, learned
counsel for the appligant and

Mr .M.K .Mazumdar,

1earned connsel
1 for the rQSpondents 2 and 3. %
' 18sue notice bo the reSppn-
*~,,dents on admission, Mr.n.x.nazum-
dar. Laarned counsel for the re9p~

ondents aeeks four weeks time to
“{file reply.

E ’ * List on 4.1:.2005 for fil;ng
R v'~rqp1y. Status guo order dated
.125.11.04 shall continue till |
.7 lnext date. ‘ E
o SR GL__.;.';.
o r}tember | Vige-Ghairnan




0.A.291/2004 (./

. 4.1.2005 Mr K. Bhattacharjee, 1lgarned
counsel for the applicant and Mr M.K.
Mazumdar, learned counsel for the

respondents are present.

On the plea of Mr M.K. Mazumdar,
learned counsel for the respondents
four seeks time is allowed for filing
reply. List on 3.2.2005 for filing

“reply. Status quo order dated 25.11.04
shall continue till next date.

Member
b
104162005 Written statement has been filed.

.- The applicant may file rejoinder, if
any. List on 3.2,2005. Status guo order

.dated . 20.11.2004 shall continue till
next date,

Member (A)

mb
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304/04(M P.140/04), 305/04(M P .141/04), 306/04(M P .123/04), 307/04(M.P.125/04) and

CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH Y)\

-

Original Application Nos. O.A.268/04(M P.127/04), 269/04(M.P.129/04),
270/04(114/04), 271/04(M.P.134/04), 272/04(M.P131/04), 273/04(M.P 120/04),
274/04(M P.128/04), 275/04(M .P.130/04), 276/04(M.P.135/04), 277/04(M.P.117/04),
278/04(M.P.118/04), 279/04(M.P 116/04), 280/04(M P .133/04), 281/04(M.P.115/04),
282/04(M.P .132/04), 283/04(M.P 124/04), 284/04(M.P.121/04), 286/04(M.P.126/04),
287/04(M P.122/04), 288/04(M.P.119/04), 289/04(M P .136/04), 290/04(M.P.159/04),
291/04, 292/04(M P.137/04), 293/04(M.P.163/04), 294/04(N P.160/04),
295/04(M.P.138/04), 296/04(M P.161/04), 297/04(M P.164/04), 298/04,
299/04(M P .157/04), 300/04(M.P.139/04), 302/04(M.P 158/04), 303/04(M P.162/04),

313/2004. -

Date of Order : Thisthe 16" day of February, 2005.°

THE HON’BLE MR. M.X. GUPTA, JUDICIAL MEMBER.

THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER .

0O.A. No. 268/2004 and M.P. 127/2004

Mrs. Biraja Mishra

Wife of Ashok Kumar Mishra
Principal, Kendriya Vidyalaya
Happy Valley

Shillong.

0O.A. No. 269/2004 with M.P. 129/2004.

Shri Ashok Kumar Mishra

Son of Shri Bhahaban Mishra
Principal, Kendriya Vidyalaya
EAC, Upper-Shillong, Shillong.

0O.A. 270/2004 with M.P. 114/2004.

Smti. Ina Baruah

Daughter of Late Munindra Nath Gogot, IAS,
Sundarpur Zoo Road,

P.O. & PS. -~ Dispur, Guwahati ~ 5.

0O.A.271/2004 with M.P. 134/2004.
Shri Ashok P

Son of Late Sri K.S. Paramu Pillai
Principal, Kendriaya Vidyalaya, AFS,
Jorhat, Assam.

0.A. 272/2004 with M.P. 131/2004.

- . N . R




10.

11.

12,

Shri Amit Tripathi

Son of Shri Debabrata Tripathi
Principal, Kendriya Vidyalaya
Tura, Garo Hills, Meghayalaya.

O.A. 273/2004 with M P, 120/2004.‘
Shri Ranjit Kumar Sinha

Son of Shri Tej Kishore Prasad Sinha
Principal, Kendriya Vidyalaya, AFS,

. Borjhar, Guwahati, Guwahati — 17. .

0.A. 274/2004 with M.P. 128/2004.

Sri Chandra Kumar Ojha

Son of Sri Shakti Kumar Ojha
Principal, Kendriya Vidyalaya
HPCL, Jagiroad, Morigaon, Assam.

0.A. 275/2004 with M.P. 130/2004.

Sri Janakiranjan Dash

Son of Late Mayadhar Dash
Principal, Kendriya Vidyalaya, AFS,
Digaru, Kamrup, Assam.

0.A.276/2004 with M.P. 135/2004.

Sr1 R.C. Agarwal,

Son of Late Roshan lal Agarwal
Principal, Kendriya Vidyalaya,
ONGC, Jorhat.

Assam,

0.A. 277/2004 with M.P. 117/2004.

Shri K.S. Murali Krishna

Son of Shir K. Sankar Narayan’
Principal, Kendriya Vidyalaya
No. 1 Tezpur, Assam.

O.A. 278/2004 with MP. 118/2004
Shri Nilamani Pany

Son of Late Murali Dhar Pany
Principal, Kendriya Vidyalaya
Umroi Cantt.

Shillong, Meghalaya.

O.A. 279/2004 with M.P. 116/2004

Sri Gona Rama Rao
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13.

14,

15.

16.

17.

18.

19.

Son of Shri Giona Raghupati Rao
Principal, Kendriya Vidyalaya,
Missmari, Sonitpur, Assam.

0.A. No. 280/2004 with M P. 133/2004

Shri Vijay Prakash Mishra,
Son of Shri Sadafal Mishra
Principal Kendriya Vidyalaya,
RRL, Jorhat

Assam,

0.A. 281/2004 with M.P. 115/2004.

Shri Vijayakumar M. Karkal
Principal, Kendriya Bidyalaya,
Lokra

District — Sonitpur, Assam.

0.A. 282/2004 with MP. 132/2004.
Sri A. Jyothy Kumar

Son of Sri A.A. Nayar

Principal, Kendriya Vidyalaya,
Tenga Valley,

West Kameng, Arunachal Pradesh.

O.A. 283/2004 with M.P. 124/2004.

Shri D.C. Chattopadhyay
Principal, Kendriya Vidyalaya
Panbari, Dhubri

Assam,

O.A. 284/2004 with M.P. 121/2004

Sri Ranjan Kishore

Son of Late Siya Saran Verma,
Principal, Kendriya Vidyalaya,
Kokrajhar, Assam.

0O.A.286/2004 with M.P. 126/2004
Smt. Pathamitra Basu

Daughter of Late Priyabrata Ghosh
Principal, Kendriya Vidyalaya,

NEPA, Barapani, Shillong, Meghalaya.
O.A. No. 287/2004 with M.P. 122/2004

Shri Arpal Singh Bhati
Son of Late Hanwant singh Bhati

2 paps®




Prin¢ipal, Kendriya Vidyalaya ‘
NERIST, Nirjuli, Arunachal Pradesh.

20.  O.A.No.288/2004 with MP. 119/2004

Smt. Bandana Mohanty

Daughter of Sri Hare Krishna Mohanty
Principal, Kendriya Vidyalaya

No. 1 Itanagar, Arunachal Pradesh.

21.  O.A.No. 289/2004 with M_P.136/2004

Sri Devendra Kumar Dwivedi

S/0 Chandra Bali Dwivedi
Principal Kendriaya Vidyalaya
Duliajan

Dist. - Dibrugarh (Assam), 786602.

22.  0.A.290/2004 with M.P. 159/2004.

Mr. V. Sivaji

S/0 — Venkatraman

Principal Kendriya Vidyalaya
Karimganj, Assam.

23.  0.A.291/2004 .

NM Varadharajulu

Son of N. Munuswamy Naidu
Principal, Kendriya Vidyalaya
Air Force Station chabua,
District - Dibrugarh, Assam,

Sy I

24.  0.A.292/2004 with M.P. 137/2004.

Sri Bhat Keshav Narasinha
S/0 Narasinha Bhat

Principal Kendriya Vidyalaya
Namrup.

25.  0.A.293/2004 with M.P. 163/2004.

Sri Gobind Prasad Saini

S/o CL. Saini

Principal, Kendriya Vidyalaya,
ONGC Nazira.

26.  0.A.294/2004 with MP. 160/2004 ' : ’

Sri Sri Sojan P John _ P
S/0 P.V. Johan o o | P

Principal, Kendriya Vidyalaya, ]
Hijuguri Colony Tinsukia. '
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28.

29.

30.

O.A. 295/2004 with MP. 138/2004.

Sri P.C. Ratha,

Son of Mr. Rama Chandra Ratha
Principal Kendriya Vidyalaya
Kunjaban, Agartala.

O.A. 296/2004 with MP. 161/2004

Sri K. Lakhmipathi

Son of Mr. E. Kothandapani
Principal, Kendriya Vidyalaya,
K.V. Project Sewak, C/o'99 APO.

0.A. 297/2004 with M.P. 164/2004

3ri Md. Shabidur Rahman
S/0 Sh. Abdul Rashid

Principal, Kendriya Vidyalaya

ONGC, Sibsagar.

0.A. 298/2004.

. 8riBK. Pradhan

31.

S/0 Mr. GM. Pradhan
Principal Kendriya Vidyalaya
Kailashahar, North Tripura.

O.A. 299/2004 with M.P. 157/2004

_ Sri E. Ananthan

33.

34,

%

S/o — Ellappa Naidu
Principal, Kendriya Vidyalaya,
Tarapur, Silchar.

0.A. 300/2004 with M.P. 139/2004
Sri S. Sarangi

Son of Sri M.D. Sarangi

Principal Kendriya Vidyalaya
ONGC, Agartala.

O.A. 302/2004 with M.P. 158/2004

9ri Radha Gobinda Das

~ Son of Late Sarat Narayan Das

Principal, Kendriya Vidyalaya
Zakhama, Dist. — Kohima, Nagaland.

'0.A. 303/2004 with M.P. 162/2004

Sri P.C. Mahapatra
/o Sri S.B. Mohapatra



35.

'36.

37.

38.

39.

By Advocates S/Sti A.C Buragohain & N.Borah for SI.No 1 to 20 and S/Sri A.Dasgupta

Prin¢ipal, Kendriya Vidyalaya
64 Bn. BSF, Jaraitola, Cachar, Assam.

O.A 304/2004 with M.P. 140/2004

Sri B. Bvijaya Varma

S/o B.Kannayya Raju
Principal Kendriya Vidyalaya
Tuli.

0.A. 305/2004 with M.P. 1412004

Sri Dayaram Yadav

Son of Lt. R.C. Yadav

Principal, Kendriya Vidyalaya
Kumbhirgram (AFS), Dist. - Cachar, Siichar.
O.A. 306/2004 with M.P. 123/2004

Sri R.S. Ramanujam,
Qon of Sri Srinivasan R.

' Principal, Kendriya Vidyalaya

New Bongaigaon, Assam.

0.A. 307/2004 with M.P. 125/2004
Sri K. Sreenivasan,

Son of Kalyanasundaran

Principal, Kendriya Vidyalaya
ARC, Doomdama, '

Tinsukia, Assam.

0.A.313/2004 .

Sri Mandem Krishna Mohan
Son of Mr. M. Munaswatmy
Principal, Kendriya Vidyalaya,

GC CRPF, Langjing, Imphal, Manipur- 795113 . Applicants

& K Bhattacharya for SI.No.21 te 39.

[ 3]

- Versug -

Chairman,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi— 1.

Kendriya Vidyalaya Sangathan
Represented by the Commissioncr, KW3S
18, Institutional Area,

Shaheed Jeet Singh Marg,



New Delhi-110 016.
Through its Chairman

3. Assistant Commissioner
" Kendriya Vidyalaya Sangathan
Guwahati Regional Office,
Maligaon, Guwahati-12. , ... Respondents

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel)

ORDER(ORAL)
SHRIM.K. GUPTA, MEMBER (J):

Rejoinders have been filed in each case, which are taken on record. With

~ the consent of parties, we have taken up the cases for final heaﬁng‘ at admission stage.

2. Since the question_ of law involved in these O.As.is identical, we propose
to dispose of the abovesaid 39 O.As by this common order,
3. The applicants were appointed as Principal in different Kendriya '
Vidyalayas. One set of the said applicants had been appointed as Principals on regular
basis and others had been appointed on deputation/ad hoc basis. Their grievance is

%

4, By wirtae-#€ present O.As they seek setting aside of the decision of the

common.

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to
Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment
to the post of Principal, KVS and also quashing such decision which culminated in

termination order dated 18.11.2004 passed by the Commissioner, KVS.
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5. It is an admitted fact that as far as the question of validity of orders passed
in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned,
the same had been the subject matter before the Principal Bench of this Tribunal in O.A.
No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004.
6. After considering the rival contentions of the parties as well as noticing
catena of judgements by the Hon’ble Supreme Court on various issues including the
mandate of the principle of natural justice etc. the aforesaid termination order dated
18.11.2004, which is common to all applicants in present O.As as well as in the O.A
before the Principal Bench, was quashed and set aside on the ground that when Rules and
Regulations c';onfer particulaf power on an authority only, the said authority should
exercise the same rather than act on the directions of another, may be the superior
authority. The Principal Bench noted that Commissioner, KVS in his impugned order
had specifically stated that : “th¢ undersigned has been directed by the Chairman, KVS to
cancel the Appointment Order... ... ”. Similarly, the Co-ordinate Bench in para 34 of the
said judgement observed that:

““Ordinarily when the persoﬁs who had been appointed on regular

basis as Principals, have a vested right as accrued in normal

circumstances and they should have been given a chance to explain

and thereafter taking stock of the totality of facts, an order could be

~ passed pertaining to if they could be reverted to the lower post or
note.”

At the same time the Bench added that their aforesaid expression should be treated as

opinion on merits. The Co-ordinate Bench also ruled that: “In all fairness, the applicants



W

éoul_d have been given opportunity to explain in this regard, particularly to those who

have been regularly appointed.”

7. After noticing various judgements, the Principal Bench also recorded the
| ‘ 4

: f;)flowing conclusion:

“50.  These facts which we have analysed, clearly indicate hat so
far as the post of the Principal is concerned, the appointing
authority is the Commissioner of KVS and he is also the
disciplinary authority to impose all penalties. So far as the
Chairman is concerned, the powers are circumscribed by the Rules
that have been framed. It does not give him the power to remove
the concerned persons as against the requirement of the rules. It is
true that under Rule 25 to which we have referred to above, the
Chairman can exercise such powers as may be delegated by the
Sangathan or the Board. But our attention has not been drawn to
any such delegation of power by the Sangathan or the Board by
‘amending the relevant rules conferring the powers of the

~ appointment and of the disciplinary authority or any such other
power which is vested with the Commissioner of KVS.

51.  Once it is clear that the order has been passed on the
dictate of the Chairman and not by the Commissioner applying his
own mind as is clear from the tenor of the order, the orders in both
the cases, on this ground, are liable to be quashed.”
8. A close perusal of the aforesaid order passed by the Principal Bench
would show that certain other observations were also made, which we are not repeating
he:re except to reiterate. We as a Co-ordinate Bench are bound to follow the said
prfecedent as held by the Hon’ble Supreme Court in S.I. Rooplal and Another vs. Lt.
Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out
by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as

' préferred before the Delhi High Court, wherein the validity of the said order had been
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queétioned. Vide judgement dated 25.1.2005 the High Court of Delhi maintained the
order passed by the Principal Bench ih so far as the termination of the Principals on the
dictate of Chairman, KVS. As far as the other question relating to declaration that the
petitioners were direct recruits on the post of Principal 'in KV and were entitled to be
absorbed against their vacancies, it was not decided and the issue was remanded to the

Tribunal for adjudication.

9. We may note that in all the O.As the order dated 18.11.2004 was filed

subsequently byway of various Misc. Petitions filed which have also been taken up along

with the O.As

10. Following the ratio and the dicta laid down in the aforementioned
judgement we allow the present O.As and quash order dated 18.11.2004 passed by the
Commissioner, KVS terminating the services of the applicants on the dictate of
Chairman, KVS, with liberty to the respondents to take action in accordance with rules

and law as held in para 52 of the aforesaid order passed by the Principal Bench.

1. Accordingly O.As and Misc. petitions are disposed of. No costs.

Sd/MEMBER(J)
a o Sd/MEMBER(A)



CRropR THE CRATRAL ADMINGTREATVR TRIBV A AL
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SYNOSIS

The applicants submit that the recruitment rules provide for method of

A

recruitment to the post of Principal by direct recruitment or-by promotion or

by deputation / transfer and 66.2/3% is by direct recruitment on the basis of
all India advertisement and 33.1/3% by p1'om0'ti0n, On such recruitment the
period of probation is for two years and the academic qualifications required
for the post of Principal is Masters Degree from recognized university with
at least 50% marks in aggregate and %.Ed or equivalent teaching degree:
The working _expeﬁencé required is the person holding analogous post or
peéts of Principals in the grade of Rs. 10000-15200 or Vice Principals /
Asst. Education Ofﬁcers in pay scale of Rs. 7500-12000 with six years
service in the aforesaid grade or persons holding Group ‘B’ posts (ﬁ the
posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent
Wﬁﬂl. atleast 10 years regular service in the aforesaid grade. The age limit ‘for
direct recruits is 35 — 50 years relaxable upto 5 years in the case of
employees of Kendriya Vidyalaya Sangathan and age relaxation for SC/ ST

and other categories as applicable under the Government of India Rules.

The applicants submit that as per the existing recruitment rules, the
applicants are entitled for holding the post of Principals since they are the
persons holding Group ‘B’ pc;sts or posts of PGTs or Lecturer in pay scale of
Rs. 6500-10500 or equivalent with atleast 10 years regular service in the
aforesaid grade. As per the amended rules since in the year 2000
recruitments were conducted every vear Similar is the case of the other

applicants, who were recruited pursuant to the notifications issued from time



. 4

to time during the period 2000 — 2004. All the applicants have cleared the
screening test conducted successfully with merit and pursuant to the passing
of the screening test, the applicants were called for the interviews and only
thereafter qualifying in the interviews, they were offered the post of

Principal.



Rl
Sﬂehw\

District: -

~N

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

-...Applicant -

N GAUHATI BENCH, GUWAHATI
(An application under section 19 of the Administrative Tribunal Act,
1985)
Original Application No.... Ql ...of 2004
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The Union of India and Ors.
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District: - Silehar M

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH, GUWAHATI

(An application under section 19 of the Administrative Tribunal Act,

1985)

Original Application NOQ/CI l ...0f 2004

PARTICULARS OF THE APPLICANT

N.M VARADHARAJULAA

~S/O N MUNUSWAMY NAIDU

II.

I1.

Principal Kendreaya Vidalaya,
Air Force Station Chabua,
District: - Dibrugarh, Assam.

PARTICULARS OF THE RESPONDENTS

1. Union of India,
Through the Secretary to the Govt. of India, Ministry of Human
Resource Development, Central secretariat, New Delhi.
2. Kendriya Vidyalyan Sangathan, | |
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi, Through its Commissioner.
3. Assistant Conmﬁssioner,
Kendriya Vidyalyan Sangathan,
Regional Office, Silchar.

PARTICULARS OF THE ORDER AGAINST WHICH THE

S
17 X
AL A -t

R

_7.
%

APPLICATION IS MADE.

. o (L -
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Iv.

Vi

The application is presented against the impugned order No. F7-
7/2002/KVS(ESTT-1) dated 18.11.2004 issued by the respondent No.
2 declaring the appointment of the applicant is illegal and void.

JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the present
application is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION.

The applicant declares that the present application is within the
limitation prescribed in section 21 of the Administrative Tribunal Act,
1985.

FACTS OF THE CASE.

A. The applicant is a citizen of India and as such entitled to all the
rights and privileges guaranteed to the citizen of India by the
Constitution of India and the laws framed thereunder.

B. The applicant was working at Kendriya Vidalya (in short KVS)
D.F ITARSI (MP) as a post graduate teacher (PGT), Iﬁstory in the
pay scale of Rs. 6,500/- -200 — 10, 500/-.

C. That the app]icént state that after his joining as PGT, he had passed
the Departmental Examination in the year 1997 for the selection of
the principal KVS and as such the applicant became eligible for the
post of principal in the KVS.

D. That in the year Nov. 2000, a notification was issued in the
employment news calling applications for preparing the penal for
fill-up the post of principal in KVS, the pay scale is Rs. 10,000/- —
325 — 15, 200/-, in the said notice essential qualification was

~nd
Z

class in Master Degree (45% marks znd

MM U

shown as atleast



G.

above) considered as equiifalent and other conditions were laad
downs. ,

A éopy of the notification dated 24.11.2000

is annexed hereto and marked as Aanexure:

-1 o
That in 'referencé to the said advertisement dated 18.11.2000-
24.11.2000 the applicant applied for the post of principal, cleared
screening test. He attended the interview on 09.05.2001and was
selected. On the basis of the recommendation of the selection
committee, the competent authority approved the appointment of
the appﬁcént as pfmcipal at KVS, Chabua on deputation basis.

A copy of the appointment letier dated

- 12.06.2001 is annexed hereto and marked as

Annexure: - 2.

_ That the applicant states that thereafter the applicant joinflas a

principal at KVS, Chabua on 30.06.2001 as per the appointment
letter in pay scale of Rs. 10,000/- - 325 — 15,200/-. Thereafter from
time to time his deputation period was extended office order dated
24.06.2002 and 07.07.2003.
Cﬁpies of the order dated 24.06.2002 and
07.07.2003 is annexed hereto and marked as

Annexure: - 3 & 4 respectively.

That the applicant state that the reépondent vide his office order
dated 28.06.2004, appointed the applicant as principal of the said
KVS on regular basis and thereby the period of deputation was

ended and it is also stated that interse seniority will be determine

under the rules according the their rank in the select panel.
A copy of the order dated 28.06.2004 is

annexed hereto and marked as Annexure: -

;

ts

B be .
. That the applicant state that after bee;lﬂoregulaﬁzed as the principal

h(-::‘:stﬂl working as Principal of KVS, Chubua. That on 23.11.2004

he received an impugned order dated 18.11.2004 whereby his

Ay U



appointment as principal on regular basis has been cancelled, it is
alleged that since his appointment on regular basis is void abinitio,
the cancellation of the same without issuing show cause notice is
justified and it iz also directed to handover the charge of the
principal to the vice principal / Sr. most PGT immediately and
reportt to the principle incharge in the same KVS.

A copy of the impugned order dated |

18.11.2004 is annexed hereto and marked as

Annexure: - 6.

VII. GROUNDS.

b)

d)

For that the impugned order dated 18.11.2004 is bad in law as
well as on fact and the same are as such liable to be set aside
and quashed.

For that the requirement to the post of YM%M has been done
in conformity with Appointment, Promotion, Seniority, Rules
1971. The amendments rules came into force on 2002 onwards
and as such the amendments rules 2002 cannot be given a
retrospective effect to deprive the applicant who was appointed
prior to amendments rules 2002 and as such impugned order is
liable to be set aside and quashed. |
For that the applicant was appointed on a regular basis against
the vacancy in general and OBC category by the KVS after
going to the Qlt-\ia system. The respondent has regularized the
service of the applicant and thereafter issuing order of
cancellation 1s not oﬂy bad in law but also illegal and as such
impugned order is liable to be set aside and quashed.

For that the appointment of the applicant as pﬁncipié on regular
basis was made in accordance with the relevant provisions of
the KVS rules or any constitution provisions. |

For that no notice was issued to the applicant or any

opportunity of hearing was granted to him before passing the

A, U



f)

h)

impugned order. The impugned order is a gross violation of
principle natural justice and the same is as such liable to be set
aside and quashed.

For that the clarification given that since the appointment order
for the post of pﬁncipg on regular basis is void abinitio
cancellation of the same without issuing show cause notice is
justified in law, is holly untenable. For being void abinitio, the
appointment order of the applicant for the post of principte on
regular basis is legally valid and does not suffered from any
infirmity, the impugned cancellation is most unjustified illegal
and arbitrary. |

For that the impugned order dated 18.11.2004 would go to
show that the ch'airman of KVS who is also the l\ﬁl?jiger for
HRD under whom the KVS is an agency, has acted aleng while

examining all the materials without having the board of

‘governors, therefore finding of the chairman about the illegality

is itself bad in law as its reflect arbitrary action with a malafide
intention with the change of the government and as such the
impugned order cannot be given effect to as it would cause
prejudices to the applicant.

For that it is a settle\law that a right which has been given once
to a person or persons and if same is to be withdrawn or taken
away by the authority concerned under certain reasondand
circumstances no doubt it can be withdrawn after affording
reasonable opportunity of being heard or to say to a person or
persons by assigning reason concerned i.e. principle of natural
justice.' In the instant case it is not done so by the appropriate
authority before passing impugned order which is amount to
reduction in rank and pay and as such the impugned order is not
tenable in the eye of law and is to be quashed.

For that the impugned cancellation would cause serious
prejudices to the applicant. it would entail adverse civil

consequence upon the applicant which will have a demoralizing

AV



VIII

IX.

k)

-3

@ffect not only on the applicant but on the whole school.
Therefore its become all more necessary to at léét issue a show
cause notice to the applicant which is a minimum requirement.
For that the impugned decision is vitiated by arbitrariness and
unreasonableness. There is arbitrary exercise of power by the
authority in present case. The respondents have acted illegally
by issuing the impugned order in vilative of Atticle 14, 16 and
21 of the Constitution of India. There has been total non-
application of mind by the respondents to the relevant factors
while issuing the impugned order. There is a malice i law as
well as on fact and the same has vitiated the impugned order.
The applicant has been subjected to an unfair treatment and the
same has prejudicially effected him.

For that in any view of the maiter the impugned order is wholly
untenable and the applicant is entitled to the reliefs as prayed

for in the application.

DETAILS OF THE REMEDIES EXHAUSTED

As the applicant has challenged the legality and correctness of the

impugned order and has prayed for setting aside / quashing of the

same, he has not submitted representation before the anthority as the

same would not only be futile exercise but also render his challenge

redundant.

- MATTER NOT PREVIOULSY FILED OR PENDING WITH

ANY OTHER COURT.

The applicant has not filed any other case / application in any other

Court / Tribunal regarding the present matter.

RELIEF SOUGHT

A U=



XL

Under the facts and circumstances, the applicant prays for following

reliefs: -

a) To set aside and quashed the impugned order No. F7 _ 7
J2002/KVS (estiF)dated 18.11.2004 issued by ffespondent No.
2. ( Annexure: - ) |

b) For declaration that the applicanfs appointment as principfé on
1'egular basis vide order dated 28.06.2004 as legal and valid.

| ¢)  To pass such further order or orders as this Hon’ble Tribunal

may deem fit and proper.

d)  Cost of the proceedings.

INTERIM ORDER PRAYED FOR

Pending disposal of the present application, the applicant prays for an
interim direction to the respondents not to give @ffect to the impugned

order dated 18.11.2004 and or pass such interim order / orders as may

" deem fit and proper.

XII.

XIII.

AN A

PARTICULARS OF THE POSTAL ORDER

Postal Order No. - 20GT 35496

Dated . 23.11.2004

Issuing & Payable Office .- Guwahati GPO.
LIST OF ENCLOSERS

1.  Notice dated — 24.11.2000

App ointment letter

Order dated 24.06.2002

Ord'er dated 07.07.2003

Order dated 28.06.2004 ,
Impugned order dated 18.11.2004.

Nm; U/



VERIFICATION

I, Shri N.M Varadharajulu /o0 Munuswamy Naidu, aged about §87}er,
by profession service, resident of Chadua, do hereby '\-rerify that 1 am the
applicant in the accompanying application. I am acquainted with the facts
and circamstances of thé case. I hereby verify that the statements made in
paragraphs 1 to XIII are true to my kﬂowiedge and that I have not

suppressed any material facts.

. _ ™
And I set my hand in this verification today R4 November 2004, at
GuwahatL.

M (b

CPNTS
Signature
}’A/*M\ VARADHA ﬂé}}’jmomg



9% ANNEXURE -1

© Employment News 18 -- 24 Novembar 2000

A0~

. Esit.5142/2000
Govermmment of hdin, Ministry of Home Alfabrs

N Office of the Direc‘tor of Census
N Gperations, Kerala

€.G.0 Compler, Poonkulam, Vellayani (P.O) Trivandruin- 635522
Atis proponed ta fill 3 vacant posts of Peoan in tho s6alo of pay of it ]
2660-50-3200 for Reginnal Oflices te he sol up in state in connaetion wilh 2001
Census {or a perled of one year initiaily, but likely to bo continued thormatles
until furthar ordeis by transtor on depulation basis under the Directorate of
Censys Operations, Kerala, Thirkvananthapuram -22 from amangst suitable
alfigials of CenlralfStale/UT Govt, departments according to their eligibility con-
ditlons a5 mentioned below. X .

-

Name of the Post  Scale of Pay  No. of Posts Eligibilily
. . proposed to conditions
ba (ited )
Group'D’ 3 ' (a) Officiats of Central/
Pacn Stale Goverminents

holding analogous
. posts .
{b) Midddio Schoot
standard passad
racognised school.

The pay of seloctnd officiats will bo regulated with4he Instructions conlainod in
the Doptt. of Personndl and Training OM No.2/12/57 -Est(Part 1Y) dated
29.04.1998 a5 ameanded lrom timo o limo.

Applications of officials who ara eligiblo and willing to be considaredl for ap-
poinimeht by transler on depination hasts and 1efieved fmmedintely aflor selng.
tion may be forwardad in prescribed proforma as per Annoxure-t along with
their Vigitance Cloarance Certificato so as to reach this Direclorate wilhin 6
weeks lrom the dato of publcation of this adverlisement In Employment Meves.
The officials who volinteor for the above post will not b pormitted to vathdraw
thelr nama tater.
1. Nama :
2.0Dnta of Birth :
3. Educational and athar Qualification :

4. Date of Entry into Government Sarvice :

5. Daslgnation of the post held at prasent :

6. Dato from which tho present post is held on regular basis :
7. Whothar Permanent/Quasi permanent/Temporary

0. Whelhior SC/GT : .

9. Scam of pay in o prosent post

10, Prosent pay

11. Dolails of Exprrienco :

ANNEXURE-1

Mature of work
dong i delails

" Scalo
, of pay

. . Poriod
Postheld  Fiom to

Datus: . ~ Signature af Appicant
Certificate to by given by the Head of Olfice of the Appilcant

1. s certilicd that tho particulars furnished by the ollicials are corract.

applicant nnd he/st s clear trom vigilance angla. |
dav)y 3104(461)2000

HEAD OF OFFICE

EN34/11

S0-54-

2.1 Is certifiacl that no disciplinary casn is pending or contomplatod against the

KENDRIYA VIDYALAYA SANGATHAN Z
' NOTICE : ¥y

Applications aww inviled for preparing the panals to fill up thn posts of Principats in Kendriya Vidyalayas in tho pay Scale ot
Re 10000-325-15200/ by hanster on deputation hasis from diongst thoso satving the CenlralSiate/Semi Govt/
Antenemous Qrganiaotions and C.B.5.FE. alfiliateds 2 Sehools and also for diract rocruliment to fill up the baskieg,
vananeins af Prinelpals for SCIST fulfitling the fotlowing conditions. . e .o '
Age : Should not axceord 50 yoars on the last-data of tacdpt of tha a):’;v/licnllnlv. (Relaxablo for SC/ST/OBCMischaigad
Dealanice PrisormetiGovt. servants and amployeos of K.V.S.) aa por talos, .

Esscntinl Quatllications : ’

h Allenst 2nd Class Master's Degrea (45% marks and ahove consldared as equivatent) in Mathomatics, Fhysles,
Chemistry, Zcology, Botany, English, Hindi, Sanskilt, History, Geography, C fEc olideal Sci /
Computer Sclence/Physlesl Education/Music/or Fina-Arls.

(ii) A Degres or Post Graduate Degree/Diploma in Teaching/Education,

(i) Atioast 10 years' experience In Educalional Institutions including atleast 07 years: teaching axparience at Senlor
Secondary-or Higher levols in recognised inslitutions and ninimum of 03 yoars expetlonco In edusational administration.
Experlenco tn Educational ation 15 o as undor : ’ :

() As Principatieadimastor of a Migh SchoolfHigher Secondaty Schoolinter Colloge/Degree Coflegs: ON

(b) As Vice' Principal of o Highat Secondary Schoolintar Colleqo/Dagiee CollogosHead of Deplt. In a Dogrea-Collagnr
University Toachors Training Collega: OR

{c) A Mouso Maater in Public/Salnik School or as Qfficer i Ar my Education Corps; OR

(d) As a Vico-Principal in a Kendriya Vidyalaya for 03 yeais or more; OR

(0} As Vice Piincipad andfor PGT In Kendriya Vidyalayas for atlaast 15years; OR |

{f) As Vice-Pilncipat andlor as PGT in Kendriya Vidyalayas-for atlanat 10 years In case of those who have passed the *
Dapartmental Exanihation. OR .

(g} As Wardan of Hoglet Iy a Kendiiva Vidynlaya. . ‘

Deslrable ! R

{l) Working knowladgo of Hindi and English. L
{ii) Experience in organizing Games and Sports and Co-curticular aclivisios.

for filling backlog 1

‘Hote : In cace sulficlent nunmwer of SC/ST candidates aro not forthcom’ , the comipet
authority can congider telaxing administrativo {o the wing extent :

5 years nducationnl oxperience thcluding 03 years teaching sxpetlanco at Senior Secondary or Highet level in recognized,
Inatitution and 02 yoars exporianco i educationat admiilstiation, In ¢aso of axisting Post Qrauunte lencnord end Vico-
Piincipnls in Kendilya Vidyatays belonging to SC/ST cofimunity who have tandered 10 yours of sarvice ng PGT endlor
Vica-Principal required administrative experience will be relaxed allogether. . £ o

How to apply L

Applications complote in all 1espect as per proforma given In the Annexure along wilh attestod coplas of cenlificates, mark-
shants monllancd therein, one sell addinssed post coud nfd Demand Dralt of Ra. 200/ {Rupeas two hundred only) drmvn
fn favour of Kondsiyn Vidyaloya Sahgathan, New Oafhi should be aut J, in duplicntn, t2 the ictont G 13 0f
(Admn.), Kendilyn Vidyalayn Sangathan, 18, Institutionat Arer, Shahaad Joet Gingh Matg, Naw Dolhl-1100186,
Applications heally typadavritten, in tha -piasctibad: proforma, an whits papor only, on ono side of the paper In double
space (o ciza of papor -should be that of foofsciijy size (21 x 30 cma) are acceplable. Candidates serving In any
tecognised Institution/Oiganization/Autonomous body or Contra/State Govt. and CBSE affiliated 42 Scho'oh; must apply -
Through Proper Channel. Applications through proper chianael will he enteriained only if they e racelved within two
weaks ailor tha last date. However, candidntes should sand 2 ndvance copy (along wilh the Demand Dreft of Rs. 200/-)
s0 as to reach Assistant Commisslonor (Adinn.) at the above mentioned address; before the fast date. These advance
applications will be considered provisionally subject to the £idition that the ‘applications through proper channel! are
received. wilhin two weeks alter ihe last date, SC/ST/Ex-sorvk fPhysically H \pped are pted from payment
of Fen: Tha Ex-setvicemen candidates who have atready jolnad the Govt. joh aré not entitted for foe concassion, Fee pald
ty Cash, Crosdad Clisques; Monay Otders will ot be accépled under any ! 1 '

LAST DATE FOR RECEIPT OF APPLICATIONS 1S 15TH DECEMBER, 2000.

instructions to the eandidated ¢/ o

{a) The proseribed essontial qualificalions are th m and meta possession of tho same does not entitle a candldale

Railway Recruitment Board
’ - Seuth Lallzguda,-Seranderabar! . ..
. . No. RAB/SC/C/E59/06/04/99 LT
Doctaring Mo weltlen axamination result of App. Junlor. Englneer (P Way)
Gr.-Cat. No. 06 of E.&. No. 04199 conducted by Raiiviay Recruliment Road,
Sccunterabad on 22.10.2000, .
Floll Fimbors of eandidatng who have provisionally qualiflod i the waittot ex-
aminalion ceptchicted by the Falivay Rocidtinont Road, Oacundnnbind on
22,10.2000, for s post of App. Junior Enginger (PWay) Grii - Cat. Mo, 06 of
Employmont Notico No, 04/89 ate listed below,
Roli Numbers - 29

11140249 . 11341546 11510448 11541486
11240073 11341994 11520295 11810082
11312483 11342005 11520676 11820038
11340078 11342100 11540643 11020043
11340205 11342191 11540873 11820048
11340254 11342327 11541189
11340031 11342732 11541396
11340062 11342785 11541429

Total : Teronty Hine candidates .

All the candidates boaring tho abové roll aumbeis are required th attend the
office of lhe Railway Fecruitment Board, Secundorabad on 08,12.2000 for veri-
tication of thelr ariginal cortificatds in support of thoir qualification, date of birth,
casta, and all ofhar relovant records manlioned in ho Indiyldua) intimalian lgt-
tara which nro being sent seporalely, The candidatas belongs o Ex-Sarvico-
men categoty nro requitad to produce thair sei vica discharga certilicates and
other relevant documents at the time of verdileation of corlificates.

Whilo every care has been taken in prepating the above resull, the Mailway
Reciullment Bonrd, Secundarabad resarves tho sight to rectify tha erors and
omissions if any. ’

Chuirman .
flallway Recruitment Board

EN 34/26 - Secunderabad

to Lz called for wiritien lestintarview. The KV.S. may- at its discration to hold a wiitten lest, and call the canditiales lor

intorvim on the basis of ierit posilion In the examinalion. Tha dacision of the K.V.S. in-this: tegard.shall beinal and, .|

rondence vill be entertalned In this ragard, Aty - :

1dn&”|f§"l}'n§‘xfmg IS T8 Readityn vidh
SRACHS N

ok quAtEaGHT ST R down for

Yoo

Termg and Condlitons @ . .
(i) Thn f)mp!ny«:ns of ConttaliBiato Somi Govl. Autonemous 'Giganfs-mlons, and'C.2.5.E. affitiated +2 Schools recognisad
by the Govamment whieh have Iacliitios to rotease ita emmo)_'lr_)gm on daputation baala on rolaining Hon ara sligitds to apuly.
(i) Tn to1in ot depetating st bre va yor s and wil ba govadned by e sxadng Instiuctions of tho Qovernmont of Irdlu
telating {0 deputation, The 1.V.S. 1nserves tho 1ight to rapalriaje the service of a doputationist at any time evan bsforo the
comptation or approved deputation perled, depending upon thalr petlormanco, vilhout assigning any reasons. Furthat, the
appointinent on deputation basis will not confor any 1ight,-oh the candidate, for permanant absorplion In the K.V.8. at any
tiino.” [

e - e
Note ¢ () Applicauens it not tecolved ity cipliéate shall bo rejocted.
() tncoinplote spplicdtons shiall be rejected. o .
_{ii}) Tho dato of efiglbility in aff respacts shalt be liie [ict date for submisston of the application,
{Iv} No cornaspandance in this regard shall bo nnlon{\lnod.

KENDRIYA VIDYALAYA SANGATHAN

. APPLICATION FORTHE POST OF PRINCIPAL : ST
(TO BE FILLED IN Y THE CANDIDATE IN HIS/HER OWN HANDWHIYIN(_S) .
DEMAND DRAFT HUMBER - 0ATED FORRS.

WHETHER BELONGS TO.SCHEDULED CASYE/
SCHEDULED TRIBE/OTHER BACKWARD CLASS/
PHYSICALLY HANDICAPPED/EX SERVICEMEN

{Nakse of tho CasterTiibe to which betongs Attestad copy of the cerlificate trom ’

the Compalent Authotity shotdd be enclosed)

1, HAME
- (I CAPITAL

ETTER!

2 S .
Passport size

VEAL

e 14 L - LA
CNC Tusning, Milling, Wite - cut EDM & CAM covered in singié cou:se with
emphasis on maching cov\cclxg. programming & practicals on Trainer &
Industrial praciuction CNC Machines. .

Efgihility:xet 1 10+2 £ above, inchting Meehamtical B.EJ DMLEL LI
studylng thise cowrses, ‘For  Xthf 10+ dfda
Rechanical coverage i glven in CHC cours

NATEHES  START on 13ih Doe, 2000 2 1810 J.;n, 2001

; T by o YA D!

BOMBUTER A DED;DESIGNIALIL

intarmatlon rocihinen & .'vpnllc:\ﬁnnlmmcnuImcollcclcd|)msun:ﬂly 0

ar by sendiig a selt addrosned & Rs. 30 8 e . Mostel hie,

CAD- CAM TECHHICS (CHC - CAD Training Centre} B :4361107 14333606

16, RALAUATIAN SIREGT, {Hear tambatam Raliway Staticn), THAGAR, CHENHALT

L E-rnall: :a«lcnm@ﬁclh.’ue(

Students

EN 34174

2. SEX = Photograph
(WRITE ' (F IIALE AND 'F' IF FEMALE : Fotm Is fiablo 16
3. FATHER'SHUSHAND'S NAME L bo rejectad

(1N CAPITAL LETTERS) " without photo

4,  DATE OF BIRTH o

(BOTH N FIGURES AND IN WORDS) :
AGE AS ON I YEANS MONTHS ] DAYS
5. POSTAL ADDHESS (I CAPITAL LETTERS)
() P W S
: . PIN CODIE
()} Present Addioss,
i - PIN CODE

' Continuod on page 27
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ST et et b ity wld h" hENDRIYA VIDYALAYA SANGATHAN
Y e ; . (ESTT II SECTION) S
1 ¢ o L. ditdl
DL IR T CTI IS4 B A A AV S ST RGN ¢ (NN F I8 Y v S K3 LV P A
v b feat RN TS B T vt ey bt ik l TR i 1\\ SPEED POST
-H b b e e ,q;d};w !
! " 1 ' [\ il_x lf " 'Ry Jit ia«’ ’ ' 3‘8 ¢ » 18 INS'I-IMIOK{AL AR.EA
fomier vidullalgndie o dbd b gi.c(SHAHEED JEET. SINGH MARG
! ﬁﬂ_.. w o NEW.DELHI - 110016
L STV LA AR e - bty T l i 7 :
ﬂ“l t L Las: L DA tengy . ~
,I,m,u , ,F 7 4/2001 KVS(E Il)looggm.‘i“m i Lol DATE: i/JU}V ‘o

Cqbanre “ d':txul*j 0 elipn 94nnl}p!” TIPS TR KR

!1 g{} ‘1ot R ""’"'\;:c*jr-; IR S TOUS ET {.
._'Jﬁ&” ° THElASSISTANT COMMISSIONER,A(Q AR ot L

Yo byt

. KENDRIYA VIDYALAYA SANGATHAN'™™"

o thIoNAL OFF1C." BHOPAL ;l«fr

’ w ‘...rcn\

v ;.,u,n,Subdect A&pointment chi‘f I'%gf:sf dhara j_glg._PGj‘_(Hist)
RIRTF! -" Cinan g s e
W o the post of PRINCIPAL in Kendriya
. Vidyalaya Sangathan by transfer on DEPUTATION
' BASIS inlggy Scale of Ks.10000-325-15200/-.
SOy el LY POg e It G pA G - 1 Ly ( '
‘ Sir/Madam. . trLI\P . x-qr;% . ’ A\
cadpliiet ' Lad o eanee ) \
NS ,,‘On the baeis of.the’ recommendations of the GSelection
relg Committee, ...the. .competent. ~authority, has approved the
AN appointment of,. “shri N.M.Varadharaiulu as Principal
v peeesete i KVS on. deputation basis:in pay scale of Ks.1l0000 -~ 325
ro 15200/- .with . effect from-the date hes/she assumes the charge
. Gﬁ Q’Uo-.vhe rost. His/Her deputation in KVS will be initially for

. .., j&,period of ONE;YEAR or: t111 ' further orders whichever 1is
M .earlier. The period. of’ deputation can be extended on year to
! ‘year '“"basis ‘for ‘a’ maximum period of 5/years depending upon
his/her conduct and ' performance ' and administrative
exlgencies. The - appointment will be governed by usual
deputation terms. ‘.. ..
e F 0y T
12, o He/She 13 posted as Principal at Kendrlya Vidyalaya.
1-AFS cha abua 2PN

i v . N .:ua.-a .l.ul
y(l..“ :1 ‘*':.

N : HE/She will have ‘an’ ‘option to drew pay in the scale
of the pust or draw. deputation allowance oo per Govt of
India orders/ 1nstructions on this subdect.

'."- R R . V ¢ - ) .

.hf{'

3. . Shri N.M.Varadharajulu may be informed

that this appointment on deputation will not confer on him/
her any claim for permanent absorptions/regular appointment as
Principal in Kendriva Vidyalaya Sangathan. Moreover, he/she
cannot claim for extension of deputation period as & matter
of right. It should be clearly unders toocd that the aforesaid
period of deputation can be curtalled at the eole discretion
of the Commissioner, KVE. On completion/termination of
deputation period, he/ehe will be reverted back to his/her

Parent Cfficestfeeder post.



LT - . . oA
e L, . Cikr o i ,—-«ng-v-r“?_;f% ST R DS .”,-r K ,‘ 5 . ) [

, R ' . g
, ,}}“j“ . . | "’..-' . ‘- . , (‘[Q’* 4
. .‘!‘]’ ’F’J . A , ¢ Q&‘ \ ) ’ .:.W'
TN oo .;'\";‘,"-."" L '
L){ﬁfia. oo It s, therefore, ‘requested that _Sh.N, M.Varadharajulu
S R . may pleas% be relieved the instruction to
- doin at KLy, T "AFS' Chabua,. — as.  Principal
;, latest by 30.6. 2001 failing which 1% will be persumed that
he/ehe ‘te not 1ntereeted An this offer and this offer will be
' ﬁ*treated as. WITHDRAWN without ~any further notice. = Before

relieving, Vit~ may  be ' ensured that no disciplinary case 1is
ﬂpendingrorhoonfWPlafed oo

- In case -it'is: Iound at anv °tage that the candidate
Lo not satistyv/fulfil.; rthe ,eligibility . condition ae
+ - prescribed in Recruitment’ Rules for the poet of Principal OR
ﬂ, i8 not clear from Vigilfwee angTe or -has furnished incorrect

. Particularz. or surpressed:” any material/information in the
Jﬁ application for the post. otz Principal, '*his/her deputation
{ ehall stand terminated. ° . RN
~ 0 IR ¥ rf«ﬁ' P L RIS
{f’ ’ . *il,;f Youre faithtully,.

(LAY

v o .
p ) o
§ - . T o e L /
v e : ’ ‘
S * “
i s

(V.K.Gupta)

¥ ' el L «
S Se Y As 1utant Lommioeioner(Admn)~
T e For Commiasioner.“ :
o f [ e]’ ¢ e
\ ;:".;f.}f.“,,-\"‘t’wh’.} o f“_‘,:’ysféigi‘
:' 7;{:: ,':._”;* N
v e e ’
g 1‘ __Hri N. M.Varadhaggjplu pGT(HiﬁﬁlL_Exm§3°.-L-?tF' \
s Atarsi - 461122 [T SR ‘

He .may communicate his/her'acceptance 1mmediately ;
"to, this office within 7 daye from the date of "iesue

""" of"offer and also report to posting’ place as stated
gabove by tpe stipulated period _'; .. '

PR S

;.“ The . Chiairman: UMC.K V.9 AFS Chabua
’ . with the request totdntimate the date of Joining of
5 “individual concerned’ .to this office ‘as.well as

;;- Assistant Commiesioner, -KVS, RO, concerned immediately
i °by Speed‘Poeg/ Fax. [

»
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i H:;;z‘~h A ~sunwiqmw g - ,x=?=ﬂ ol
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Fet f,\j _3.' r The PrinCipal K.V. 130:1 0 Fo Itarsi_— e e e
'e RIS : ;\,M ey \ .
'fi4.,, The Asst. Commissioner. KVS. RO, Guwahat{ .
adld . He/She  is requested to intimate {he date - of Joining
1y qmr ¢; .of“the’ incumbent to this office immediately by Speed
S ; Poat/Ea“.' ‘ . Sete e
. : A A Tt ‘v{zﬁﬂﬂf O npagen i
. 5. Personal file.i. © 06.Guard file. -

\j@*ﬁb@[a). o A .1 0 Aseistant Commissioner(Admn)
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1N, F.7- o}/zooz KVS(Estt.II) 3 : AR Dated - J¢.o8 0‘200
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iy e e e ..V OFFICE’ ORDER . -
a"’x":‘!'- ' voroabar St 'J‘-‘u(‘?'w . :
t “F#“- A% iﬂ Approvalhof.the .competent authority is hereby
'!.conveyed for extension of deputation. periods in respect of the
‘following Principals 'of Kendriya Vidyalayas , who have been
working on:deputation basis forta period of one more Yyear or
L‘tlll further orders whlchever is earlier as 1nd1cated agdlnut
‘2 each;- : IR ,
R - T T Pt Pt R R
iy tSNo Name of, Principal’ and Date of extension
Ll KV where working deputation period
" GUWANALI_REGIOQN .
“foo1 SHRI DC CHATOPADHYA 22.6.2002
B PANBARI
02 ! SHRI SK BEHURA® . . 25.6.2002
NAGAON ‘
., 03, , SHRI VIJAY KR. KARKAL , 27.6.2002
LOKRA : ‘“f&v‘“ o
\
io04 7' SHRI OM BIR SINGH" 29.6.2002 U
,;“; ’ MOHANBARI et '
MATD, > i A\ -.14;%.:“;: ' L ,
;“03 SMT B.'MISHRA ‘-#éh7 s *30.6.2002
(2 UMROI CANTT ™ ' - ! ‘
i, g . Vi '
"06 SHRI AK MISHRA ' 30.6.2002
+4+ « NEPA BARAPANI . . . c
07. SHRI AS . BHATI .. «i - + 30.6.2002
NERIEST L :
- "‘ ::_'." : !
SHRI G RAMA RAo.,z‘l 30.6.2002
'".: MISSAMARI "b ‘2.&9 ;“\‘;” . :
. SHRI NM VARADHARAJULU : - 230.6.2002 . .
AFS CHABUA - »3&5;7; ’ : ge
: bl sk g .r
. SHRI RANJAN KISHORE ' 7.7.2002
. KORRAJHAR :
1 SHRI AMIT TRIPATI™ 25.6.2002
. TURA
X¢A RE © S R -
Q}wa 102 It is clarified here that ;-
i) the period of deputation can be extended
’ on year to vyear basis for a maximum period of
five years after recknoing the initial date - of
joining on deputation depending upon the
individual concerned Principal conduct and
perforance and administrative exigencies of the
organisation. Moreoever, this appointment  on,
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§ deputatlon perlodqas a-matter of rlght :

\

.

I

‘F\' 'A
i

)
"
F3

T

. »ﬂ‘;_};}\{[ .\ . gf\e‘ka,h(h_ﬁ MR T _“ ! Jti ,‘,5, Kboee :’;\.‘ hn.

AU SR R q_‘-',

SRR Aii)’ The ‘deputation perlod can be curtailed at

' the sole discreation’of’ ‘the Commissioner. On .
_@4&1;, ,completlon/termination" of deputetion period,
3., .4i'he/she willibefreverted:abck to . his/her , Parent :
R e offlce/feeder!posf‘§§12" MR S '

c 1 4 'S T LA y _‘~' . 4
02, ' Other terms'’.and™ conditiong of ' the offer of

‘appointment- of‘deputatlon’to the"post- of ! Principal of . the

‘1nd1v1dual concerned rema;n unaltered r
IR Rl SRR+
‘ “ <y , ) { 35 ', 5
L e A QA Il
Ut ) : (V K. Gupta : )
Deputy CommLSSLOncr(hdmn -Fin) e
o for LCommis 51oner ,
S sal ,, Tl ey 4 N 3
Copy to; )
. e T P
04.. IndividyAl cnucerned Principal of KV
02. ' i Asstt Comm1551oner1 KVS, Regional office with the

request to. make the proper entry in the service
book of the individual concerned with proper

- attestion immediately‘;and also regulate his. .
increment which is due- for | thlSu-year under the

plOVlSlon“ of rules as extended from time to time

not confer on him/hor Any claim

LA ('f e Tl maflffe 0t ey AR
03. - Chalrman, VMC of Kendrlya :Vidyalaya concerned
04... " ‘deucatlon 0ff1cer(V1g)‘t e qh s
05. ) . Office order' flle
o LA SUhL RN a0y oaje
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b Kendriyalvidyalaya Sangathan

’Aﬂf (Estt.I Section) ./?P
o . 18,. Institutional Area,

i

1,

E' Shahid Jeet Singh Marg,
N ., jiNew Delhi -110016

i

. :'“_l . Lo
‘No. F.7-07/2002.KVS(Estt.I)- pated;- 7/7/003

' OFFICE "ORDER
Ea ' - f )
e - . In terms of ,the of fer' of .appointment to the post

:,.L{i

. of Principal on deputation?basish;approval of the competent
‘ w}fauthority is hereby conveyed for. -extension of deputatlon
Jiperiod  in ' respect of@{theu-followingnPrincipals of Kendriya

;;,gtvidyalaYas,, who.have.been»working&on\deputation basis, for- a

;¥ period of one more yearﬁor%tillﬁfurtheniorders whichever is

'
pte4t

vf&qlearlier as indicated againstreach;-= Lot i
EW' ::::::::::::::::::::::z::::==z==::==é==========:::::::::::::::
xae SNo. Name of Principal yn1Date upto which period
' *y +  and KV where working |- of deputation extended
o iseeeiiizsssssss=ssss=SSSESSSSEISSSSSISSSSESSEESOS
| '} amsmszsss=sssssssssssEsmSsSEISSIISEESSESSERTEIETIIEOTTTC
:.'i‘ ty, - !(‘ iy “w ot
AR 2 . . . -4 )
‘i Guwahatl Regiomn ‘ L
" ‘.}w“‘ PR P N "‘ : 0' ) gc‘ !
1 J R ' N ::. ’
‘ 1’ 01. gh.D.C.Chattapadhya . ., 21.6.2004.
e .. « Panbari .. - ettt nab
LN R IR A1 PR SN P .
Pk 02,0 . y.¢ . 8shri S8.K.Behura'. - ST AR ~§-24.6.2004. 7
s g . N .
\ Nagaon A . '
":“.':'Ji;; 03. ' . sh.vijay Kr-Karkal.= fouae a5 26.6.2004 . -
Wiﬁﬁuu ) . Lokra S )i _ :
gggin'swz:.? A eyt Beeo2itaw CaY o . Wi
dldmero4. 0t it 3 Sh.Om Bir'singh - iedrnch ¢ 28.6.2004.:¢
'.“!' . .
ﬂ%g‘ L Mohanbarl o P TR RV AR
.;ﬁf (under order of transfer to CRPF,Guwahati)
cat 05 smt. B.Mishra - 29.6.2004.
p Umroi Cantt.i:}
;13, ) {. (under ordery&of:'transfer to HappY valley,
.ﬁﬁh' shillong)sh@yice. 2 du3 R
P X . O 7 i -
e
e 06. Shri A.K.Mishra .. 29.6.2004.
.k : . Tt . et s .
B _ Nepa Barapani '° v Tt
ﬂh“- {under order of transfer. to EAC Upper Shillong)
! ui! ! .;Q' ¥ . : IR v . 1 1 : ~ L ]
Cheo - ’ 9“:"!'1 . U S SR B W
’%v' 07. .- .. .'shri ‘A.S.Bhati"... .- tive L+ .29.6.2004. ¥

JREA" TR D I . ., NERIEST. ¢ ~ ;o) il e TR v

ﬁi??%3”= s PRI A1 {UIRL. ¥ AT AT triar Ddsdle i 4

ffpv log. - - .Shri..G.Rama Raoii fivine onid 29.6.2004.
s Lo et i Missamari mastd o anideatdn et

‘%:c ) ¢ L€ I LI TR ;'_):5:' .",;, }

sn.u.n.‘Varadharajdlu.g

29.6.2004.
_,AFS Chabua-ink ru G IIBR LR ; .

~

sh.Ranjan (Kishore ! qqgjéhuhu 06.7.2004. .
Kokrajhar . ©

i v :';:-'ﬂ. . b. RN
sh. Amit Tripathi @ 24.6.2004.
Tura . ’ . N{ M .

a
i
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. 02.
appointment
unaltered.

4

19.

et ou o Bee ot e

03.

04.

05.

i Sh., K.P. Rao: i

- (under order:of transfer to Sambra)

T OO ff’[‘é"'

Sh.A.M. Khan 18.7.2004 .
BRPL Bongaigaon '
Shri J.R.Das ©03.7.2004.

Digaru

Shri N.Pani
Happay Valley ‘
(Under order of transfer to Umroi Cantt)

02.7.2004.

'Sh.C.K. Ojha 04.7.2001.

Jasgiroad - .

. 04.7.2004. .
“nF3 Jorhat ... o

[N i :
‘Sh.R.C.Aggarwal - ' 14.7.2004.
"ONGC Jorhat . ; -

Sh.R.S.Ramanujam 12.7.2004.
New Bongaigaon '

Sh.K.S.M.Krishna | 04.7.2004.
No.1l Tezpur -

smt. P.Basu 18.7.2004.
"Upper Shillong : '
(Under order of transfer to NEPA Barapani)

© e mem—— e e e G-t i et
¢ —at o i -

v o . O G o o o ot - s d e e okt At e Wb deb G Meh e A A A Sel M e e A e e e e Aol G eam e mhe b e e e e g o= b o A Sne -
et ettt e et i s o e ot o e i SR S S e DS S

The terms and conditions of the offer of
.of deputation to the post of Principal remain

= C .
{ Rajvir Singh
Deputy Commissioner(Pers)
for Commissioner. '

Copy to:-
Individual concerned.

Asstt Commissioner, KVS, . Regional. office,
Guwahati with the request to make proper entry in
the service book of the individual concerned with
proper attestion immediately and also -‘regulate
his increment as per rules. '

. I BUE LN SN : :

Chairman, VMC of -Kendriya Vidyalaya concerned.

‘Education Officer(Vig).

S{}¥9C<: -y ey \}{\éi
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KENLCIYA VIDYALAYA SANGATHAN ANNEY urk - 5
| lf e

18- INSTITUTIONAL AREA,
SHAHEED JEET SINGH MARG,
NEW DELHL-11¢ 016,

¥ 702002-K VS(Ksstt.1)

.‘ | OFFICE - ORDER

In view of emergence of 36 vacancies in the general & OBC category, the Commissioner.

KVS hereby appoints the following Principals of Kendriys Vidyalayas on regular besis, who have

been working on deputation busis againsl the lemporary posts of Principal in Ki:ndriya Vidyalayas
on an imtial pav of Rs.10000/- in the pay scale of Rs.10000-325-15200/- or a5 admissible under the

rules with immediate effect. Their inter-se seniority will be determined under the rules according .

'

Loiheir rank firihe seloct panel, which is indiculzd vs per serial order of this list |

 Dated: 9 v/ /\écwi?'

SI No. Name Qf'Pﬁnc’ip&l KV where working ’
1 Sh.R Vaithilingam . ' AFS Nala e T ]
T T oML Ram A T T NS Wandovi |
3 SN.R Kiaw ' No.2 Sagar
4 & C.Karunakaran o Khurdaroad
5 SmiVijay Lakshmi Das , ’ Sunabeda !
6 5h.S KUpadnayay Okl DMS Dhanbad
7 Sh.DV.Ratnakrishinan Maithandam - i
8 Or.SPThakr . Meghahatibury '
g DrPBhamagar " CTPS, Chandrapur . B
10 snpSadval . Sawa N
ShOPMahapara “No.2 Binaguri P
Shattamar 17 e
_ SmtPoonam Malik Y Nod Jakhdhar
14 " SmMLM.K KuShreshha ' Suranussi , "
15 SmiRangna K Bassi ‘ Mandi
16 SmtRajni Uppal Raiwala ‘
7o S.N.Agy Babu - BrpurODun _ .
e Sy L L AR o
19 - TSMea T B e VA Banbasa |
.20 Sh.8.K Tyag No.1 Faridabad -
21 . N.M.Vardanuiu Chabua V"
/ ’22 Sh.Ranjan Kishore Kokarjhar
Coo23 Sh.VICM.Karka Lokra
24 Sh.G.Rama Rao ‘ Missamari
25 Sh.Ombir Singh Amerigong Guwahag
26 - Sh.5.K.Behura Nagaon ! :
27 Sh.A K Mishra . Upper Shilong c ;
28 Sh.A.S.Bhat Nerist i
S

(el LA
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Sh.DfC‘hahopachaya‘ . ~ Panabari

SmtB.Mishra | . | Happy Velley.

 SmtS.K Murthy - - Kumool

stuvasanthl Krisnnan - . ONGC Rajamundri
smt. A.R Lakshmt SKU, Ananthapur ©
Mohd.Masood Al U | Rewa o
Sh.V.Tnlagarajan I Zawar Mines
shSaseendranP. b " No.1 AFS Suraigarh

02 Theappointment is subject to the following terms & conditions:-

)

b).

L 14y ledual m{mwnﬂd

Upon suscessa.” completion of probation peniod, they will be confirmed (in their
ture)

During probation and thereaﬁer until they are confirmed, their services are -

termineblz by one month's notice on either side without any reasons. The
pr()lﬂlm&, uuthomy however, reserves the righl to_terminale ihe services belore
the expiry of stipulated period of notice bv making payment to the appointee of a
sum. cquwa,eni to the pay. and-allowances for the peried of notice or the

uriexpibed ipurkion thereol.  They will draw ihe allowsnces.und otheg bencefits in |
'~ addition to pay .at Central Cowt. rates a8 admissible -to Kendrive Vidvalaya
, qangpihmﬁnpltv}'eﬁs 'f'hey will ba liable to tr'msfﬂr sy whezs m_hldm.

! Mu

: | Othar téfms & condmons of service aovcrnmgihc a;ipomtmmt are as lmd down, :
.in 1..12 Education Code for berdrxya Vidyalayas as mncndad from time to time.

) :'In case of any diSputc or claim ap_aimt the Sangathan. the court at Delhialone |

- hay Juﬁadmhr\q 1o decide amr ¢5mﬂa arising out forin TesPaSt of gervice or

A wraw e s e wa v

, d@ny oiher coniracl.

Hian
LA v
——an

—
it s
E———— e P

- i, B Mk r‘onsldf'red for absoxpnnn in the services of the L_\,«q £ ijﬁ"ﬂ to thf'u'

willin g,nesb ai ~oncurrence of their parent depmmcnt -

T e

Their inter-se-seniority will be according to their rank in the Select Panel. which .
<

is indicated as per the serial order of this list, M

(RAJVIR SINGH)

n‘\' r nn}n’pcmnnerlDerc)

r Or \.,omm 1.:,;510ner
L)gsfrtbutxon -y . :

: Mep a com' oz‘ this orderi in t/w Fersonat File of fhe indi vzdual com:emed and
also make the necessary entriss to this effect in the bemce Bool‘ with proper
UUKMUUUIL

5. Office order file.

o

e (A L it S VT T e shn AT

8 —Lthew.w. robationtor§ pediod of two vears with-immrediate effect-which ™
e, | efg Lued by another two years for the reasons to be recorded in wrxtmg

LR e,
e o T T N AN gy

Ry e T

P.YAL Y
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KENDRIYA VIDYALAYA SANGATHAN
HEADQUARTERS
18, INSTITUTIONAL AREA
SHAHEED JEET SINGH MARG
NEW DELHI - 110016

No. F.7-7/2002/KVS {Estt.0) November 18, 2004

OFFICE ORDER

WHEREAS SHRI N.M. VARADHARAJULU presently workiag as the
Principal at Hendriya Vidynlaya,' CHABUA was iniiia.llj sppointed we
principal on deputation basis vide letter No. F.7-4/3001-KVS(Estt-11) dated
12.6.2001.

WHEREAS the said SHRI N.M. VARADHARAJULU wes appointed as
Principal on regular basis while working 8s Principal on députatlo# basis
py the then Commissioner, KVS, vide Office Order No. F.7-7/2002-
KVS(Estt-I) dated 28.6.2004.

WHEREAS the Chairman, KVS after examining all the materials on
record and Recruitment Rules of KVS for the post of Principal has found
that the then Commisaionexv had acted beyond the Recruitment Rules and
constitutional provisions in appointing the said SHRI N.M.
VARADHAWULU as Principal on regular basis while working as Principal
on deputation basis and has observed that his/ber appointment on regular
basis as Principal is void ab initio and pon-est in law and is liable to be

cancelled.

WHEREAS the undersigned has been directed by the Chairman, KVS
to cancel the Appointment Order issued vide Office Order No.F.7-7/2002-
KVS(Estt-1) dated 28.6.2004 to SHRI N.M. VARADHARAJULU appointing

him/ber as Prinéipal on regular basis.



. .
"520'

Pursuant to the sbove direction, I hereby camcel the appointment
order issued vide Office Order No. F.7-7/2002-KVS(Estt-I) dated 28.6.2004
to SHRI N.M. VARADHARAJULU appointing him/ber ss Principal ou

regular basis with immediate effect, It is éluiﬁed that since the

- Appointment Order for the post of Px‘iucipal on.regular basis is void ab

initio the cancellation of the same without issuing Show Cause Notice is
Justxﬁed in law. SHRI N.M. VARADHARAJULU is directed to handover the
chuge of Principal to Vice-Principal/Senior Most PGT lmmadiately and
report to Principal Incharge in the same Kendriya Vidyalaye as
PGT(H;story) i.e. the post held by him/her prior to his/her appointment as
Principal and discharge his/her duties as may be assigned to him/her.

(RANGL
COMMISSIONER

Copy for information and necessary action to:

i{. SHRI N.M. VARADHARAJULU, Principal, KV, Chabua

2. The Principal, Kendriya Vidyalaya, Chabua '

3. The Chairman, VMC, Kendriya Vidyalaya, Chabua

4. The Assistant Commissioner, KVS, Regional Office, Silchar - with
the direction to ensure compliance of the above order -immediately.
The compliance report may be sent by FAX at No.011- 26852680.

5. Personal file.
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Theoph PEPTy

IN THE MATTER QF:

N.M Varadharajulu.

Applicant
-V ERSTU &~

The Union of India & others

Respondents.

Written Statement filed by the

P

.

No.2 &

I, Sri U.N Khawarey, the Assistant Com-missioner,

Kendriya  Vidyalaya Sangathan, Regional @ Office,
|Guwahati, on being authorised to file this written

statement do hereby solemnly affirm and file the

written statement on behalf of Respondents No.2 and 3

as under:-

1) . That the respondents have been served with a
copy of @ the Original Application and on being
|supplied with comments from fthe Head-quarters this
reply has  been submitted on behalf of  the

respondents.

Contd... ...

e —

S K 5



2). That the deponent: states the allegations /
averments which are not borne out by records are
denied and not admitted. Any averments / allegations
which are not specifically admitted hereinafter are

deemed to be deniec

3). That the deponent begs to apprise that the
grievance of the applicant is that by issuing the
order of cancellation of appeointment and their
repatriation to the substantive post their right have
been violated, whereas the applicant has ﬁo right to
submit that any of their right have been violated
inasmuch as in the advertisement it is c¢learly
mentioﬁed that. the term of denutation shall be for a
period of one year extendable from year tO year upto
a maximum period of five years and will be governed
by the existing instructions of the Government of

India relating to deputation and that the Kendriva

. Vidyalaya Sangathan deserves the right to repatriate

the deputationist at any point of time even before

3

completion of the approved depu ation period without

[

assigning any reason.

4) . That with regard to- the statements made in
paragraphs “'-4,®,¢ b, €. F 7& the respondent states

that these are matter of records and does not submit

any commnent..

5). That with regard to the statements made in
paragraphs AR . the respondent denies

the correctness of the same for, the decision of the

3

Chairman in cancelling the appointment made on
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e 1in the mean

Constitutional provisions

va Sangathan would remain a

silent spectator by suppressing the legitimate rights

of those persons who

promoted or recruited as

that the then Commissio

appointing authority

deputation basis ot
Simultaneously, the
clubbing of all
Principals on regular

deputation,

in the recruitment Rule for the post of Principal

all, wuptil now, there

appointments

and as many as 187

basis as Principals

were eligible

one

although no such

persons

o
H

for being eith

o

was ' approving

were working on
ons were not made

In

e
3
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16}
e

140 candidates whose

are

have been regularised against' the Rules

working on deputation

Kendriya Vidyalayas.

These persons (Regularised as well as on Deputation)
are occupying the posts meant for the rzserved as
well as general category candidates. The
Commissioner's power te appoint Principals in the
manner decided by the BOG was not followed strjctly
‘resulting in injustice tTo persons belonging to
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reserved / general category. The appcintments made by

the then Commissioner cannot stand the scrutiny' of

law inasmuch as their has been « flagra nt violation
of Constitutional provisions  vis-a&-vis  persons

belonging to reserved / general category who could
not gather opportunity to compéte for the post of
Principal. Even the Hon’ble Supreme Court’s Judgment
on reservation has not been followed while operating
the recruitment Rules thereby deprivin the
legitimate right of persons in the reserved caftegory
from getting appointed as Principals ever since the

then Commissioner started regularising the

deputatloni sts as Principals who were initially

appointed for a fixed Tenure.

o). That with regurd te Lhe grounds set forth in
the application in paragraph VII, the depénent
submits that these grounds are ill founded and no
legs to stand to support the claim of the applicant
for the irregularities and illegalities as mentioned/
in above paragraph being committed in appointing the
applicant in the initial, it has violated the

provisions -as under:

rect recruitment guotas of st/ sC/ OBC

fia

categories have been ﬁtilized hy the deputationist'’'s
incidentally, reservation rules are not applicable
when the posts are filled up with by way of
deputation. Similarly, promotion quotas of all
candidates have been utilized by -depﬁtationist

Deputationists for such periog frustrated the very

purpose of reservation Rules.



1T. By denying the opportunity of competing for
the post of Principal to the general public, the
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Constitutional

I11. By regularising the deputationist against
the vacant posts of Principais contrary tc the terms
of deputation, the appointing authority (i.e.
Commissioner KV3) has sxercissd the powsr not vested

on him.

Therefore, from the above it is seen that no
action contrary to law has Dbeen taken by the
respondent and the actions have been taken in
accordance with the Constitutional provisions and
further more the applicants have no vested rights

conferred upon them tc seck guashing of the order

3

t 1is

forte

dated 18-11-2004 and in the circumsnhances

submitted that the applicant have not made out any

Phaii)

-

case for interference by thiis Hon’bie Tribunal.

It is further submitted that, as submitted
above there were irregularities committed by the then
Commissioner, the present Commissioner referred the
matter to the Chairman [or taking a decision although
the Commissioner himself had pointed out the
following steps to rectify the same and details that

was put forward by the Commissioner in this regard

are as follows:

“Ceonsidering thizs blatant wvioclations 1in  the

Nt t

recruitment rules for the posts of Principals the

Contd... ...



following policy decisions are proposed to rectify

the situation:

i. The order of appointment issued to the

on for regularising their

Lda

Principal on deputet
service as Principals while working on deputation may

be cancelled.

ii. All the deputationist working as Principal

may ba repatriated to their parent cadre.

iii. Recruitment Rules for DPrincipals may be

amended providing for 45% gquailing marks in Master

O]

Degree in case of direct recruitment and in case of

promotees minimum 1 year gqualifying service as Vice

Principal in the Kendriya Vidyalaya for promotion to

i
the post of Principal.

- ~ PR b e Aoy Ar 4+ <1

the general recruitment IoX 211 catsgeories. to f£ill up
.. . ot

the remaining vacanclas’.

Thereafter, on getting the direction fromn
the Chairman, the Commissioner proceeded to issue the
order dated 18-11-2004. A reading of the order dated

18-11-2004 itself makes it clear that the

mind and it is only the

T
ot
e
®
Q.
-
[
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;

Commissioner had ap

applicant who are Tw sting the facts.

It 1is submitted that the Commissioner

-

applied his mind and also the Rule while cancelling

o’



the appointments of the applicants. Since the
regqularisation and continuing of deputationist beyond

the period is void ab-initio, non observance of

" principal of natural djustice which in other words,

the cobservance of natural justice is no way attracted

8]

would not vitiate the order dated 18-11-2004. It i

5

further submitted if the order dated 16-11-2004 wer

¢

not issued it would emcunt to  encouraging the
vielation of constitutional nrovisions thereby

depriving the Jeqgitimate riaht of the persons who are

entitled to get appointment as Principal on promotion

or by way of recruitment.
7). In view of the above it 1s submitted that

there is no merit in the C.A and the C.A is liable to

|

be dismissed with cost, il 1is also prayed that in
P

view of the above the interim order passed by this

Hon’ble Tribunal may be vacated.

VERLY¥ICATILON......Page/8
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AEFIDAVIT /\jercificet ™

I Shri Uday Narayan Khawarey, Son of Shri Jagat
Narayan Khawarey, aged about 44 years, presently working
as Assistant Commissioner in the Regional Office of Kendriya
Vidyalaya Sangathan, Maligaon, Guwahati, do hereby
solemnly affirm and declare as follows:

1. That I am the Assistant Commissioner of the Kendriya
Vidyalaya Sangathan, Maligaon, Guwahati, as such I am
acquainted with the facts and circumstances of the case. By
virtue of my office I am competent to swear this affidavit.

2. That the statements made in this affidavit and in the
accompanying application in paragraph 1,2, 3, 4« are true
to  my knowledge, those made in paragraphs
baing matter of records are true to my information derived

therefrom. Annexures are true copies of the

originals and groups urged are as per the legal advice.

And 1 sign this affidavit on this the Z; th day of
etober, 2005 at Guwahati,

ontied by e Mo

DEPOMNENT

Advecate’sClerk.
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